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N THE COURT OF ADDL. CHIEF JUDICIAL MAGISTRATE,NALBARI 

G.R Case No. 399/2015 

u/s 468/471/409 IPC. 

State of Assam 

-Vs- 

       Anil Kumar Pathak.............Accused 

 

PRESENT: D.M. Hussain, AJS. 

 

ADVOCATES APPEARED: 

For the state         : Mr. A. Barman, A.P.P. 

For the accused    : Mr. N. Dutta, Advocate. 

Dates of evidence : 26-05-2016, 30-10-2018, 10-08-2016, 19-09-2016,   

 17-11-2016 & 08-05-2017 

Date of argument  : 13-12-2018 

Date of judgment  : 27-12-2018 

 

 

JUDGMENT 

PROSECUTION CASE: 

1. The prosecution case in brief as unfolded from the 'ejahar' dated 17-03-

2015 filed by Sri Pankaj Deka, Inspector of Posts, Nalbari is that verification of 

Savings Bank/Recurring Deposit/Rural Postal Life Insurance/Time Deposit 
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Accounts were undertaken by him at Chowkbazar Sub-Post Office and Nalbari 

Head Post Office with the assistance of Mail Overseer and during the course of 

verification a total amount of Rs.58,000/- was detected and found 

misappropriated/ defrauded by Anil Kumar Pathak, the then Sub Postmaster of 

Chowk Bazar, Sub Post Office. An amount of Rs.50,000/- which was deposited on 

22-11-2014 was misappropriated from joint account no. 617031 of Dasami 

Bhuyan & Lakhi Deka Barman and an amount of Rs.2,000/- which was deposited 

on 26/05/2017 and amount of Rs 6000/- which was deposited on  2/7/2014 was 

misappropriated from account no. 619601 of Anil Kr. Pathak. The modus operandi 

of the accused Anil Kr. Pathak was that he entered the deposited amount in the 

passbooks and impressed date stamp of the Sub Post Office but the same was 

not accounted in the government account. The accused admitted his misconduct 

in his written statement and deposited the defrauded amount vide UCR no. A-

7483 dated 05-12-2014 for amount Rs.65,000/- and also vide UCR no. A-7600 

dated 04-02-2016 for Rs.20,000/- in total Rs.85,000/- at the Nalbari Head Office. 

2. The said ejahar was received and registered as Nalbari P.S. case no. 

193/15 u/s 468/471/409 IPC dated 17-03-2015. After completion of investigation 

charge-sheet no. 116/15 dated 27-04-2015 was submitted against accused Anil 

Kr. Pathak u/s 468/471/409 IPC. Copy was furnished to the accused. Charges u/s 

468/471/409 IPC were framed, read over and explained to the accused person to 

which he pleaded not guilty and claimed to be tried. 

3. POINTS FOR DETERMINATION: 

i) Whether on 22-11-2014, 26-05-2014 & 02-07-2014 the accused made false 

document intending that the document shall be used for the purpose of cheating 

and thereby committed an offence punishable u/s 468 IPC? 

ii) Whether on 22-11-2014, 26-05-2014 & 02-07-2014 the accused fraudulently 

or dishonestly used as genuine any document which he knew or had reason to 

believe to be forged and thereby committed offence punishable u/s 471 IPC? 

ii) Whether on 22-11-2014, 26-05-2014 & 02-07-2014 the accused being 

entrusted with cash amount of Rs 58,000/- as Sub postmaster of Chowkbazar 
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post office committed criminal breach of trust in respect of the said amount and 

thereby committed offence punishable u/s 409 IPC? 

4. DISCUSSION, DECISION AND REASONS THEREOF: 

The prosecution examined seven witnesses while the defence declined to adduce 

any evidence. The statement in defence of the accused person u/s 313 Cr.P.C. 

was recorded wherein he denied his involvement with the alleged offences. I 

have heard the arguments advanced by learned counsels of both sides and also 

perused the evidence available on record, my findings with reasons are as 

follows: 

5. PW 1 Pankaj Deka deposed that at the time of incident he was working as 

Inspector of Posts, Nalbari Sub-Division. The accused was the Sub Postmaster, 

Chowk Bazar Sub Office. On 03-12-2014 Dasami Bhuyan and Lakhi Deka Barman 

filed a written complaint to him stating that the interest amount in their account 

maintained at Sub Post Office Chhowkbazar was not posted in their pass book 

despite visiting the post office 4/5 times. Next day of the receipt of complaint he 

visited the Chowk Bazar Sub Post Office and checked the ledger balance saving 

account and came to know that the last deposited amount of Rs.50,000/- in the 

joint account of Dasami Bhuyan and Lakhi Deka Barman were not deposited in 

the government account and the accused had misappropriated the same. He 

took the statement of Dasami Bhuyan and Lakhi Deka Bhuyan and collected their 

savings Pass book bearing account no 617031 and came to know that Rs 

50,000/- was deposited on 22-11-2014 by Dasami Bhuyan and Lakhi Deka 

Barman and the accused entered the same in the pass book putting the postal 

SB date stamp and his initial. He informed the matter to the Superintendent of 

Post, Nalbari Barpeta Division in writing. The Divisional office ordered him to 

conduct departmental inquiry and as per instruction he started the inquiry. He 

came to know during verification of account no. 619601 that the amount of 

Rs.2000/- deposited on 26-05-2014 and the amount of Rs.6000/- deposited on 

02-07-2014 were entered in the passbook but were not shown in Government 

account. He filed the (Exhibit1) ‘ejahar’. Police during investigation seized the 

joint savings passbook of Dasami Bhuyan, Lakhi Deka Barman & Anil Kumar 
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Pathak, 2 nos of ledger copy of account no 617031 & 619601 vide exhibit 2 

seizure list and took his signature exhibit 2(1). The I/O gave the seized articles in 

his zimma as the same were required for departmental inquiry. He produced the 

passbook of joint savings postal account no 617031of Lakhi Deka Barman & 

Dasami Bhuyan (Material Exhibit A) bearing relevant entry showing deposit of 

Rs.50,000/- on 21-11-2014 (Material Exhibit A 1), Passbook of S.B. Savings 

postal account no 619601 of accused Anil Kumar Pathak (Material Exhibit B) 

bearing relevant Entry dated 02-05-2014 regarding deposit of Rs.2,000/- 

(Material Exhibit B1) and relevant entry dated 02-07-2014 (Material Exhibit B2), 

the Head post office ledger copy of account no. 617031 (Material Exhibit C) & 

Head post office ledger copy of account no 619601 (Material Exhibit D), the Sub 

post office ledger copy of account no 617031 (Material Exhibit E) & Sub post 

office ledger copy of account no 619601 (Material Exhibit F). The Material 

Exhibits E & F were sent to CPMG office, Guwahati on 26-05-2016 in connection 

with departmental enquiry. The amount was not show in the ledger copy. As per 

postal rule as soon as the amount is deposited by a customer the same should 

be entered in the government ledger. The amount was not shown in the ledger. 

6. During cross examination PW 1 deposed that he has not handed over the 

written complaint of customer Dasami Bhuyan & Lakhi Deka to police. He does 

not remember the exact date of written complaint but probably it was 03-12-14. 

He did not informed the Superintendent of Post about the complaint. He went for 

inspection the next day of receiving the complaint. He telephonically informed his 

senior officer. He alone went for inspection in his personal vehicle. He filed the 

FIR on 17-03-2015 after four months of the date of inspection. There is no 

explanation in the FIR as to the reason of delay. He received orders form superior 

officer to file the FIR. He has not sought for permission for filing the FIR. He 

received written order to file the FIR form the Suptd of Post, Nalbari Barpeta 

Division. He has not submitted the order before police. He submitted preliminary 

inspection report to the Suptd of Post Nalbari Barpeta Division. The government 

account is an electronic data. He compared entries in the passbook and the 

ledger and submitted his inspection report. He submitted a copy of the FIR to his 

superior authority. The date when the print out of Material Exhibit C ledger was 
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taken is not mentioned. The computer code is not mentioned in the ledger. The 

Material Exhibit C was collected form Head post office Nalbari. The ledger does 

not bears the date when he collected the same from the Head post Office. The 

ledgers were dealt with by the Assistant Post Master, Nalbari. The Government 

account ledger is maintained by the accused. He does not know the date form 

which the ledger became computerized. The accused used to enter in the ledger 

the list of daily transaction and hand over the same list to the Head Office and 

the Assistant Post Master maintains the same. He filed the 'ejahar' basing on 

Material Exhibit C & D. The Material Exhibits E & F were sent to CPMG office, 

Guwahati on 26-05-2016 in connection with departmental enquiry. Sri Binod 

Sarma was the Asstt. Post master of Nalbari Head post office during the period of 

commission of offence. 

7. PW 2 Sekhar Chakravorty deposed that at the time of the incident he was 

working as the Postal assistant at the Mushalpur Post Office on 24-1-2015 he 

joined the chowk Bazar Sub Post Office as Sub Post Master. He was informed by 

the Sub Divisional Inspector Pankaj Deka that amount of Rs.50,000/- was 

entered in the joint account passbook of Dasami Bhuyan and Lakhi Deka Barman 

but the same was not shown in the computer and the ledger by the accused. His 

predecessor Postmaster did not entered the amount in the ledger. Police seized 

the ledger of account no 617031 & 619601. Police took his signature Exhibit 2 (1) 

in the Exhibit 2 seizure list. 

8. During cross examination he deposed that he came to know about the 

incident from Inspector Pankaj Kumar Deka. 

9. PW 3 Aran Basumutary deposed that on 22-11-14 he was working as Post 

man at Chowk Bazar post office. Sub divisional Inspector Pankaj Deka and one 

police person came to the post office. He heard that the accused has not 

deposited the amount of Rs.50,000/-. Police seized the pass book of Anil Deka & 

Dasami Deka & Lakhi Deka in his presence. Exhibit 2(2) is his signature in the 

seizure list. 

10. During cross examination he deposed that he has not inspected the 
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Material Exhibit passbook and the ledger so he cannot say what was the 

discrepancy. 

11. PW 4 Dasami Bhuyan deposed that the incident took place in the year 

2014. She along with Lakhi Deka Barman opened a ‘sanchay’. In the year 2009 a 

S.B. joint account was opened in the Chowk bazar post office bearing no 617031. 

On 22-11-2014 she handed over Rs.50,000/- to her husband Jagadish Bhuyan to 

deposit the same in the said account. Her husband handed her the passbook 

after depositing the money and the same was reflected in the pass book. On 04-

12 14 she sent her husband to post office to update the passbook. Her husband 

was not able to update the passbook as the amount was not shown in the 

computer. She along with her husband went to Nalbari post office and told the 

informant Pankaj Deka. 

12. During cross examination she deposed that her passbook was later 

updated at the initiative of Pankaj Deka. She has not filed any written complaint. 

13. PW 5 Jagadish Bhuyan deposed that his wife Dasami Bhuyan and Lakhi 

Deka Barman had a joint account at Chowk Bazar Post office bearing no 617031. 

On 22-11-2014 he went to deposit Rs.50,000/- in the said account at chowk 

bazar sub post office. The accused was the Postmaster who entered the amount 

in the pass book and put the seal & stamp. He came home and handed over the 

pass book to his wife. In the month of December he went to the post office to 

update the pass book. The dealing assistant at the counter told him that amount 

was not shown in the computer. He came home and informed his wife and they 

contacted the Inspector of post office. After receiving the complaint the inspector 

seized the pass book. Later he receive the amount. 

14. During cross-examination he deposed that he does not know whether the 

pass book was not updated due to technical problem and not due to 

misappropriation by the accused. He did not filed written complaint to the 

inspector. 

15. PW 6 Lakhi Deka Barman deposed that she has a S/B jont account with 

Dasami Bhuyan at Chowk Bazar Post office .bearing account no 617031. On 22-
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11-2014 cash deposit of Rs.50,000/ was made in the account and the amount 

was entered in the passbook. After 1½ months it was found that the amount was 

not entered in the office register. They filed complain at the Chowkbazar post 

office. 

16. During cross-examination that she has not seen the document where the 

amount was not reflected. 

17. PW 7 Rishikesh Thakuria deposed that on 17-03-15 he was the attached 

officer at Nalabri Sadar PS. The 'ejahar' filed by Pankaj Deka was registered as 

Nalbari PS case no. 193/15 u/s 468/471/409 IPC and he was endorsed to 

investigate the case. He recorded the statement of the complainant and the 

witnesses, he visited the place of occurrence drew sketch map. On 17-03-2015 

he seized savings pass book bearing account no. 617031 & 619601 from the 

Chowk Bazar Sub Post Office. He seized two copies of ledger of SB account no 

619601 & 617031 form the chowk Bazar Sub Post Office in the presence of 

Sekhar Chakravarty and Aran Basumuatry. The entry dated 22-11-2014 of 

Rs.50,000/- in the pass book of account no. 617031 is not reflected in the 

Material Exhibit C Ledger Copy. The entry dated 02-07-2104 of Rs.6,000/- and 

the entry dated 26-05-2014 of Rs.2,000/- in the pass book of account no. 

619601 is not reflected in Material Exhibit D Ledger Copy.  After completion of 

investigation he submitted Exhibit 3 charge-sheet against the accused Anil Kr. 

Pathak u/s 468/471/409 IPC. 

18. During cross-examination PW 7 deposed that the FIR was filed on 17-03-

2015. There was allegation that the amount entered in the passbook was not 

entered in the corresponding ledger book. It is not found that the accused forged 

the documents and the signature and that he used forged documents as 

genuine. He has not asked the informant as to whether the entry in the ledger is 

made manually before it is entered electronically. He has not asked as to who 

entered the ledger book in the post office. 

19. Section 463 IPC reads as under - 

Forgery.— Whoever makes any false documents or false electronic record or part 
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of a document or electronic record, with intent to cause damage or injury, to the 

public or to any person, or to support any claim or title, or to cause any person 

to part with property, or to enter into any express or implied contract, or with 

intent to commit fraud or that fraud may be committed, commits forgery. 

20. Section 468 IPC reads as under - 

Forgery for purpose of cheating- Whoever commits forgery, intending that the 

[document or electronic record forged] shall be used for the purpose of cheating, 

shall be punished with imprisonment of either description for a term which may 

extend to seven years, and shall also be liable to fine. 

21. Section 470 IPC reads as under - 

Forged [document or electronic record] — A false [document or electronic 

record] made wholly or in part by forgery is designated “a forged” [document or 

electronic record]. 

22. Section 471 IPC reads as under - 

Using as genuine a forged [document or electronic record] — whoever 

fraudulently or dishonestly uses as genuine any [document or electronic record] 

which he knows or has reason to believe to be a forged [document or electronic 

record], shall be punished in the same manner as if he had forged such 

[document or electronic record]. 

23. It appears that there is no evidence that the accused made false 

document and used the same for the purpose of cheating. 

24. Section 405 IPC reads as under - 

Criminal breach of trust.— Whoever, being in any manner entrusted with 

property, or with any dominion over property, dishonestly misappropriates or 

converts to his own use that property, or dishonestly uses or disposes of that 

property in violation of any direction of law prescribing the mode in which such 

trust is to be discharged, or of any legal contract, express or implied, which he 

has made touching the discharge of such trust, or wilfully suffers any other 
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person so to do, commits “criminal breach of trust”. 

25. Section 409 IPC reads as under - 

Criminal breach of trust by public servant, or by banker, merchant or agent —

Whoever, being in any manner entrusted with property, or with any dominion 

over property in his capacity of a public servant or in the way of his business as a 

banker, merchant, factor, broker, attorney or agent, commits criminal breach of 

trust in respect of that property, shall be punished with [imprisonment for life], or 

with imprisonment of either description for a term which may extend to ten 

years, and shall also be liable to fine. 

26. In order to bring home offence u/s 409 IPC, it is required to prove that 

the money was entrusted to the accused person who misappropriated the same. 

The first and foremost requirement of sec. 409 IPC is 'entrustment'. 

27. It appears that Dasami Bhuyan who was examined as PW 4 deposed that 

in the year 2009 she along with Lakhi Deka Barman opened a SB joint account at 

Chowk bazar post office bearing no 617031. On 22-11-2014 cash amount of Rs 

50,000/ was deposited in the said account and the said amount was entered in 

the pass book (Material Exhibit A). 

28. The Hon’ble Supreme Court of India in Shanti Prasad Jain vs. The 

Director of Enforcement reported in 1962 AIR 1764 held that when 

moneys are deposited in a bank, the relationship that is constituted between the 

banker and the customer is one of debtor and creditor and not trustee and 

beneficiary. The banker is entitled to use the moneys without being called upon 

to account for such user, his only liability being to return the amount in 

accordance with the terms agreed upon between him and the customer. The 

Supreme Court, however, qualified that general statement with the remark that 

"there might be special arrangement under which a banker might be constituted 

a trustee, but apart from such an arrangement, his position qua banker is that of 

a debtor and not a trustee". 

29. The Hon’ble Supreme Court of India in New Bank of India Ltd vs. 
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Pearey Lal reported in 1962 AIR 1003 held that when a person dealing with 

a bank delivers money to the bank an intention to create a relation of creditor 

and debtor between him and the bank is presumed, but the presumption may be 

rebutted by proof of special instructions. When money is paid to a bank with 

special instructions to retain the same pending further instructions, a trust is 

created and the presumption which ordinarily arises by reason of payment of 

money to the bank is rebutted. 

30. In the instant case the relationship between Post office offering financial 

services and its customers is one of debtor and creditor. There is no evidence to 

rebut the said presumption. In the present case it cannot be said that there was 

entrustment of the depositors' money upon the accused. 

31. The other ingredient of sec. 409 IPC is dishonest misappropriation. 

Dishonesty is defined in sec. 24 IPC as causing wrongful gain to one person or 

wrongful loss to another person. The meaning of wrongful gain and wrongful loss 

is defined in sec. 23 IPC. It has to be established that the accused has 

dishonestly put the deposited amount to his own use or to some unauthorized 

use. There is no oral and documentary evidence to prove that the deposited 

amount was dishonestly misappropriated by the accused person. 

32. It has been alleged in the ejahar that the accused misappropriated an 

amount of Rs.2,000/- which was deposited on 26-05-2014 and an amount of 

Rs.6,000/- which was deposited on 02-07-2014 from account no. 619601 by not 

accounting them in the government account. It appears on perusal of Material 

Exhibit B i.e Passbook of S.B. Savings postal account no. 619601 of accused Anil 

Kumar Pathak that it bears entry dated 26-05-2014 regarding deposit of 

Rs.2,000/- Material Exhibit B(1) and entry dated 02-07-2014 regarding deposit of 

Rs.6000/- Material Exhibit B(2). It appears that Material Exhibit F ledger 

statement of account no. 619601 produced from Chowk Bazar Sub Post Office 

also bears the corresponding relevant entries dated 26-05-2014 & 02-07-2014 

appearing in the passbook of account no 619601 (Material Exhibit B) however, it 

appears that Material Exhibit D the copy of ledger statement with respect to 

account no. 619601 which was collected and produced from Head post office, 
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Nalbari does not reflect the said entries. 

33. It has been alleged in the ‘ejahar’ that the accused misappropriated an 

amount of Rs.50,000/- which was deposited on 22-11-2014 from account no. 

617031 by not accounting them in the government account. It appears that 

Material Exhibit E Copy of Ledger statement with respect to  account no 617031 

produced from Chowk Bazar Sub Post Office and  Material Exhibit C the copy of 

Ledger statement  with respect to account no 617031 produced from Head post 

office, Nalbari does not reflect the Material Exhibit A(1) i.e corresponding 

relevant entry dated 22-11-2014 regarding deposit of Rs.50,000/- appearing in 

the joint savings postal pass book of  account no 617031 of Lakhi Deka Barman 

& Dasami Bhuyan (Material Exhibit A). 

34. It appears that the Material Exhibits A to F were produced by the 

informant/PW 1 Pankaj Deka Inspector of Post, Nalbari. PW 1 admitted that the 

government account is an electronic data. It appears that ledger statements are 

electronic documents. 

35. The Hon’ble Supreme Court of India in Anvar P.V vs. P.K.Basheer & 

Ors. reported in (2014)10 SCC 473 held that 

Electronic record produced for the inspection of the court is documentary 

evidence u/s 3 of The Indian Evidence Act, 1872 Any documentary evidence by 

way of an electronic record under the Evidence Act, in view of sec. 59 and 65A, 

can be proved only in accordance with the procedure prescribed u/s 65B. Section 

65B deals with the admissibility of the electronic record. The purpose of these 

provisions is to sanctify secondary evidence in electronic form, generated by a 

computer any information contained in an electronic record which is printed on a 

paper, stored, recorded or copied in optical or magnetic media produced by a 

computer shall be deemed to be a document only if the conditions mentioned 

under sub- Section 65 B(2) are satisfied, without further proof or production of 

the original. The very admissibility of such a document, i.e., electronic record 

which is called as computer output, depends on the satisfaction of the four 

conditions u/s 65B(2). Following are the specified conditions u/s 65B(2) of the 
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Evidence Act: 

(i) The electronic record containing the information should have been produced 

by the computer during the period over which the same was regularly used to 

store or process information for the purpose of any activity regularly carried on 

over that period by the person having lawful control over the use of that 

computer; 

(ii) The information of the kind contained in electronic record or of the kind from 

which the information is derived was regularly fed into the computer in the 

ordinary course of the said activity; 

(iii) During the material part of the said period, the computer was operating 

properly and that even if it was not operating properly for some time, the break 

or breaks had not affected either the record or the accuracy of its contents; and 

(iv) The information contained in the record should be a reproduction or 

derivation from the information fed into the computer in the ordinary course of 

the said activity. 

Under Section 65B(4) of the Evidence Act, if it is desired to give a statement in 

any proceedings pertaining to an electronic record, it is permissible provided the 

following conditions are satisfied: 

(a) There must be a certificate which identifies the electronic record containing 

the statement; 

(b) The certificate must describe the manner in which the electronic record was 

produced; 

(c) The certificate must furnish the particulars of the device involved in the 

production of that record; 

(d) The certificate must deal with the applicable conditions mentioned under 

Section 65B(2) of the Evidence Act; and 

(e) The certificate must be signed by a person occupying a responsible official 
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position in relation to the operation of the relevant device. 

It is further clarified that the person need only to state in the certificate that the 

same is to the best of his knowledge and belief. Most importantly, such a 

certificate must accompany the electronic record like computer printout, Compact 

Disc (CD), Video Compact Disc (VCD), pen drive, etc., pertaining to which a 

statement is sought to be given in evidence, when the same is produced in 

evidence. All these safeguards are taken to ensure the source and authenticity, 

which are the two hallmarks pertaining to electronic record sought to be used as 

evidence. Electronic records being more susceptible to tampering, alteration, 

transposition, excision, etc. without such safeguards, the whole trial based on 

proof of electronic records can lead to travesty of justice. 

36. It appears that the Copy of the Ledger Statements of account no 617031 

& 619601 i.e Material Exhibits  C to F does not bear the Certificate as required 

u/s 65 B of the Evidence Act .There is discrepancy in the entries appearing in 

Material Exhibit D & F. It appears that admittedly FIR was filed on 17-03-2015 

after four months of the date of inspection. There is no explanation in the FIR as 

to the reason of delay. 

37. On appreciation of the testimony of witnesses and the materials available 

on record, I find that the prosecution has failed to establish the essential 

ingredients so required to constitute the charged offence beyond all reasonable 

doubt by leading clear, cogent & convincing evidence. The accused person is 

acquitted of offence u/s u/s 468/471/409 IPC and set at liberty forthwith. Bail 

bond shall remain in force for a further period of six months. The seized material 

exhibits be returned to the concerned postal authority. 

Given under my hand and seal of this court on this 27th day of December, 2018. 

 

                                                                  Addl. Chief Judicial Magistrate 
                                                Nalbari 

APPENDIX 
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Witnesses for the prosecution 

PW 1- Pankaj Deka. 

PW 2- Sekhar Chakravarty. 

PW 3- Aran Baumatary. 

PW 4- Dasami Bhuyan 

PW 5- Jagadish Bhuyan. 

PW 6- Lakhi Deka Baman 

PW7- Rishikesh Thakuria 

Witnesses for the defence 

None 

Prosecution Exhibits 

Exhibit 1- 'Ejahar' 

Exhibit 1(1) & 1(2)- Signature of the informant 

Exhibit 2- Seizure list 

Exhibit 2(1)- Signature of Shekhar Chakravorty 

Exhibit 2(2)- Signature of Aran Basumatary 

Exhibit 2(3)- Signature of Hrishikesh Thakuria (I.O.) 

Exhibit 3- Charge-sheet 

Exhibit 3(1)- Signature of I.O. 

Defence Exhibits 

None 

Material Exhibits 

Material Exhibit A- Saving Bank Passbook of account no. 617031 

Material Exhibit A(1)- Relevant entry in the passbook dated 22-11-2014 

Material Exhibit B- Saving Bank Passbook of account no. 619601 

Material Exhibit B(1)- Relevant entry in the passbook dated 26-05-2014 
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Material Exhibit B(2)- Relevant entry in the passbook dated 02-07-2014 

Material Exhibit C- Ledger statement with respect to account no. 617031 (Nalbari 

H.O.) 

Material Exhibit D- Ledger statement with respect to account no. 619601 (Nalbari 

H.O.) 

Material Exhibit E- Ledger statement with respect to account no. 617031 

(Chowkbazar S.O.) 

Material Exhibit F- Ledger statement with respect to account no. 619601 

(Chowkbazar S.O.) 

 

                                                 Addl. Chief Judicial Magistrate 
                                                     Nalbari 

 

 

 

 

 

 

 

 

27-12-2018. 

  Accused is present. 

  Judgment is pronounced and delivered in open court. 

  On appreciation of the testimony of witnesses and the materials 
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available on record, I find that the prosecution has failed to establish the 

essential ingredients so required to constitute the charged offence beyond all 

reasonable doubt by leading clear, cogent & convincing evidence. The accused 

person is acquitted of offence u/s u/s 468/471/409 IPC and set at liberty 

forthwith. Bail bond shall remain in force for a further period of six months. The 

seized material exhibits be returned to the concerned postal authority. 

  Hence, this case stands disposed of. 

           Addl. Chief Judicial Magistrate,      
  Nalbari 

 

 

 

 


